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By fiLing a Memo dated 30 .l .06, Mr • P .R .J.Dash, Ld. 

M. TLZ 
I 

A- 

Counsel appearing for the Applicant has pointed out that 

during pendency of this O.k., filed, under section 19 of 

the Administrative Tribunals Act, 195, the Applicant has 

been given required relief/by giving him a posting at 

Anugu 1 within Crissa, and, in the said premises, Mr • P.R.J. 

Dash, Ld. Counsel for the Applicant has also prayed for 

withdrawal of this Ociginal 4;pplication. 

Havjnc heard fvir. P.R.J.Dash, Id. Counsel appearing for 

the Applicant and Mr. ijshok Mohanty, Id • Sr-Counsel for the 

XVS/Responaents, this O.A. is permitted to be withrawri. 

This O.A. accordingly stands disposed-of),  being with- 
drawn. 

Send Copies of this order to the Respondents and 

free copies of this order be har1ed,er to Mr. P.R .J .Dash, 

Ld. Counsel aPpearing for the Applicant and to Mr. Ashok 

Mohanty, Id • Sr • Counsel aopearing for the 

4eTñber(judjcjal) 


